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of the Representation of the People 
Act, 1951, for the period of 1-4-1957 
to 30-6-1959 is Rs. 4,75,356-03.

Nepali-speaking People in Darjeeling:

f  Shri Muhammed Elias:
■^Shrimati Renu Chakravartty:

W ill the Minister o f Home Affairs
rbe pleased to state:

(a ) whether it is a fact that in the
three hill sub-divisions of Darjeeling 
District of West Bengal, the number of 
Nepali-sF>eaking people form the over-
whelm ing m ajority of the population;

(b ) whether it is also a fact that a 
large number of castes speaking
Nepali were categorised as non-Nepali
in the last census; and

(c) whether any steps are being 
taken to rectify these matters in 1961 
census?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A ccording to 1951 Census, about 26 
per cent, o f the population in the 
three hill sub-divisions of Darjeeling 
District spoke Nepali as mother- 
longue.

(b ) No.

•(c) Does not arise.
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M.B.B. College, Agartala

1634. Shri Dasaratha Deb: W ill the 
Minister of Education be pleased to
state:

(a) whether under orders of Cen-
tral Government some professors and 
lecturers of M.B.B. College, Agartala, 
Tripura have been granted increments 
in pay varying from  Rs. 5 to Rs. 10 
at a time;

(b ) if so, whether Accountant 
General, Assam has objected to such 
general increments; and

(c ) what steps does Government 
propose to take to remove the objec-
tions if so raised?

The Mmister of Education (Dr. K.
l i . Shrimali): (a) Advance increments
ranging from 5 to 10 and special pay 
in the case o f Principal and Senior
lecturers incharge of Departments 
were granted in August, 1958.

(b) Yes, Sir.

(c ) It is proposed to regulate the 
salary of each member o f the teaching 
staff concerned according to F.R. 27 
o f the P. & T. Compilation of Funda-
mental and Supplementary Rules.

Evictions in Tripura
1635. Shri Dasaratha Deb: WDl the

Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a num-
ber of eviction cases o f Belonia and 
Sabroom were forwarded to the Dis-
trict Magistrate, Tripura for investi-
gation and necessary action on the 
25th June, 1958;

(b ) If so, whether any investigation
was made in these cases; and




